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Central Government Industrial Tribunal 

3743. SHRI HIRALAL R. PARMAR: 
Will the Minister of LABOUR be pleased 
to state: 

(a) whether there is no body to look 
after the Central Government Industrial 
Tribunal after the transfer of the Presiding 
Officer from there; and 

(b) the reasons therefor and the time 
by which the post will be filled up? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI 
DHARAMVIR): (a) and (b). It is pre-
sumed that the question refers to Central 

vernment Industrial Tribunal , ew 
Delhi. Consequent on the reversion of Shri 
Mahe h Chandra, Pre iding Officer, Cen-
tral Government Indu trial Tribunal-cum-
Labour Court, New Delhi to his parent 
Department, the -post of the Presiding 
Officer has been lying vacant since 5th 
January, 1982. The po t i expected to be 
filled up shortly. 

Collection of Royalty by NRDC for 
Rendering Know-how Services 

3744. SHRI VISHW AN ATH SHARMA: 
Witt the Minister of SCIENCE AND 
TECHNOLOGY be plea ed to state: 

(a) the names of Indian firms given 
know-how by NRDC, New Delhi for 
manufacturing TV deflection components; 

(b) whether these firms have paid any 
premium and signed agreement for pur-
cha e of know how; if so, are they re-
quired to pay any regular royalty to 
NRDC; 

(c) the names of firms who have gone 
and who have not gone into production 
and the reasons for their not utilizing to 
know-how; 

(d) 'whether any firm complained about 
the know-how being defective and have 
stopped ~Jaying royalty; if so, names of 
uch firm!] and steps being taken by NRDC 

to collect royalty; and 

(e) w\Iether Winding Machine made by 
some of the I icences as per NRDC desi-
gns/know.how are not being u ed by them 

due to defective design and Government 
have allowed them to import; whether 
NRDC is compensating the licensee aod 
refunding royalty 0 ol1ected; if not, the 
reasons therefor? 

THE MINIST R OF TATE 1 THE 
nEPARTM NT OF SCIENCE & TECH-

OLOGY, ELECTRONICS AND EN-
VIRONMENT AND OCEAN DEVELOP-
M NT (SHRI C. P. N. SINGH): (a) 
The know-how for the manufacture of 

, T. V. deflection component given by 
NRDC to the firm are:-

1. Mis. Electronics & T.V. Compo-
nents, Delhi. 

2. Mis. The Scientific Instrument Co. 
Ltd., Allahabad. 

3. Mis. Special Steel Go. of InOla, 
New Delhi. 

4. Mis. Jai Electronics Raipur. 

5. Mis. v. V. Rama Rao & Co., 
Hyderabad . . 

6. Mis. Sumati Electronics & Electri-
caIs, Meerut. 

7. Mis. Simplex Electronics, Ahme-
dabad. 

8. Mis. Veeco Pvt. Ltd., Kerala. 

9. Mis. Matto Enterpri e , Srinagar. 

(b) Yes, Sir. 

(c) to (e). The Winding Machine ech-
nology was licen ed by NRDC a deve,lop-
ed at CBERI, Pilani for mannual and, 
semi-automatic machine. There was no 
apparent defect in design. However, orne 
parties who were not licensee of the Cor-
poration imported Winding Machines. The 
product produced with the e machines 
was cheaper than tho e produced by ma-
nual machines as bulk production could 
be adopted. In order to cope with this 
some .of the licences of the Corporation 
al 0 have imported Winding Machines. 
The question of refunding the premium 
and royalty collected does not ari e. 

Mis. v. V. Rama Rao & Co., Hyderabad, 
M/ Sumati Electronic and Electrical, 
Meerut and Mis. Simplex Electronics, 
Ahmedabad had gone into production. 
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Mis. The Scientific Instrument Co. Ltd., 
Allahabad and MI . Veeco Pvt. Ltd., Ke-
rala are hoping to go into production. The 
others have not go into production for 
different reasons Hke the party having 
started manufacturing other items, not 
obtaining licence in the area they de-
sired or not being able to proceed beyond 
trial production tage. 

Arbitration proceedings are in pro-
gres to recover royalty from M/s Sumati 
Electronics and M is. Rama Rao & Co. 
Legal Notice has al 0 been served on 
M/s. Simplex Electronics, Ahmedabad. 

China' Offer to ell Enriched Uranium to 
Third Countries. 

3745. SHRT R. L. BHATIA: Will [he , 
PRIME MINISTER be plea ed to state.: 

(a) whether China has offered to sell 
it enriched uranium and heavy water to 
third countries through Japanese trading 

. hon es; 

(b) if 0, whether India has al 0 got 
any such offer; and 

(c) Government's reaction thereto? 

THE PRIME MINISTER (SHRIMATI 
INDIRA GANDHI): (a) to (c). Govern_ 
ment of India have seen a Japanese report 
on the subject. Exploratory enquries of tIlis 
nature are frequently received from many 
Trading Houses including those from Ja-
pan, but they have not been acted upon. 

Promotion of IDCs to UDCs in Ministry 
of Home Affairs 

3746. SHRI M. ARUNACHALAM: 
Will the Mini ter of HOME AFFAIRS be 
pleased to state: 

(a) how many Lower Division Clerks 
bave been promoted as on 7 April, 1980 
to the post of Upper Division Clerks in the 
Ministry of Home Affair con equent UPA 
on increase of ratio of LDC and UDCs; 

(b) how many LDCs were working in 
the ex-cadre posts at the time of their 

promotion to the post of UDC ; 

(c) how many promo tees working .in 
the ex-cadre post have been granted pro-
forma promotion under next below rules; 

(d) whether any di crimination has been 
done with the promotees in granting rhe 
proforma promotion, viz. giving proforma 
promotion to juniors and seniors Jeaving 
few promo tees in between; and 

(e) if so, whether uch action i W 
consonance with extant rules/orders on 
the ubject? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHR[ 
NIHAR RANJAN LASKAR): (a ) 215 

(b) 29 

(c) 28 persons have been granted pro-
forma promotion under "Next Below 
Rule". The remaining one person was not 
granted the benefit as he did not apply 
for it. 

(d) No, Sir . 

(e) Does not arise. 
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